| TEM NO 47 COURT NO. 3 SECTION 111

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 35556/ 2013

(Arising out of inmpugned final judgnment and order dated 27/04/2012
in CTR No. 350/2012 passed by the H gh Court O Judicature at

Al | ahabad)

COWVR. OF COMVERCI AL TAXES U. P. Petitioner(s)
VERSUS

M S CASTROL | NDI A LTD. Respondent ( s)

(Wth appln.(s) for exenption fromfiling OT. and interimrelief
and office report)

Date : 09/07/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE ANIL R DAVE
HON BLE MR JUSTI CE R K. AGRAVAL
For Petitioner(s) Pawan Shree Agarwal , Adv.
Abhi nav Mal i k, Adv.
Ravi Prakash Mehrotra, Adv.
For Respondent (s) Vi vek Shar ma, Adv.
Rahul Ray, Adv.
Charanaya L., Adv.
r M. M P. Devanath, Adv.

dFS5 55X

UPON hearing the counsel the Court made the follow ng
ORDER

Counter affidavit may be filed within six weeks from
t oday.

Rej oi nder affidavit, if any, may be filed within six
weeks thereafter.

List the matter on 30th COctober, 2015.
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